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NPA Accounts
1558:SHRIMANISHTIWARI:
Willthe Ministerof FINANCEDbe pleased to state:

(a) the criterionfixed by the Governmentfor classifyingan accountas a Non Performiny
Asset (NPA);

(b) the numberof timesthis criterionhas amended/changedduringthe past five years;

(c) the details of accounts that have been classified as NPAs as on 31st March, 2019
includingtheirpromoters,bank/company-wiseand

(d) the details of legal/recoveryproceedings that has been initiated by the respective
public/privatesector banksto recoveramountfrom such NPAs?

ANSWER
To be answered by
FINANCEMINISTER
(Smt. Nirmala Sitharaman)
(2) and (b): In terms of Reserve Bank of India (RBI)’s master circula: dated 1.7.2015 on
Prudentia norms on Income Recognition Asset Classificatioiiand Provisionin; pertaininy
to Advances an asset becomes non-performingwhen it ceases to generateincomefor the
bank. As per the circular,a non-performingasset (NPA)is a loan or an advance where—
(a) in respect of a term loan, interest and/or instalments of the principal remair
overduefor a periodof morethan 90 days;
(b) in respect of an Overdraft/CashCredit,the accountremains‘outof order’;
(c) in respect of bills purchased and discounted,the bill remainsoverdue for a perioc
of morethan90 days;
(d) in respect of agriculturalloans, the instalmentof principal or interest thereor
remainsoverduefor—
() twocropseasons for short-durationcrops, and
(i) for one crop season for long-durationcrops.
(e) the amount of liquidityfacility remains outstanding for more than 90 days, in
respect of a securitisationtransaction;
(f) in respect of derivativetransactions,the overdue receivables representingpositive
mark-to-marketvalue of a derivativecontract,if these remainunpaidfor a periodof
90 daysfrom the specified due date for payment.

RBI has informed that the criteria for classifyingan account as NPA have not been
amendedor changed duringthe past five years.



(c): As per RBI input, the account-wiseinformationand informationon promotersBank
company-wiseis not centrallymaintainedwithit. RBI has furtherinformedthatin termsof
Section 45E of RBI Act, 1934, RBI is prohibitedfrom disclosing credit informationat
bank/borrowerlevel. Bank-group wise number of unique borrowers with exposure of
Rs. 5 crore and above, whose loan accounts were classified as NPA as on 31.3.2019, as
intimatedby RBI, are as under:

Number
Bank of
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(d): Steps taken to expedite and enable resolution of NPAs and recovery from NPA
accounts,include,inter-alia, the following:

(1) The Insolvency and BankruptcyCode, 2016 (IBC) has been enacted, which h:
providedfor takingover the managementof the affairs of the corporatedebtorat
the outset of the corporateinsolvencyresolutionprocess. Coupledwithdebarmen
of wilfuldefaultersand persons associated withINPA accounts from the resolutior
process, this has effected a fundamentalchange in the creditor-debtorrelationshif
In termsof RBI’s circulardated 7.6.2019 on “PrudentialFrameworkfor Resolutior
of Stressed Assets” complete discretion has been given to lenders with regard to
design and implementatiorof resolutionplans, whileprovidingfor disincentivesin
the form of additionalprovisioningfor delay in implementatiorof resolutionplan
or initiationof insolvencyproceedings.

(2) Securitisationand Reconstructionof Financial Assets and Enforcementof Securi
Interest Act has been amended to make it more effective, with provisionfor three
months’imprisonmentin case the borrowerdoes not provideasset detailsand for
the lenderto get possession of mortgagedpropertywithin30 days.

(3) Suits for recoveryof dues are also filed by banks before Debts RecoveryTribuna
Six new Debts RecoveryTribunalshave been establishedto expedite recovery.

(4) Underthe PSB Reforms Agenda, PSBs have created Stressed Asset Manageme
Verticalsto focus attentionon recovery,segregated monitoringfrom sanctioning
roles in high-value loans, and entrusted monitoringof loan accounts of above
Rs. 250 croreto specialised monitoringagencies for clean and effective monitoring
and created online end-to-end One-Time Settlement platforms for timely and
betterrealisation.



Enabled by the above steps, Scheduled CommercialBanks have recovered Rs. 4,51,857

crore over the last four financial years, including record recovery of Rs. 1,50,789 crore
during2018-19.



